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BEFORETHENATIONALGREENTRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATIONNO.1170/2024
(LA. No. 447/2024)

IN THE MATTER OF:
Anis Ahmad ...APPLICANTS

VERSUS
State of Uttar Pradesh &Ors ...RESPONDENTS

REPLY OF RESPONDENT NO.4 SHAISTA PARVEEN &
RESPONDENT NO. S FAISAL SIDDIQUI

Most Respectfully Showeth-

1. Respondent No.4 Shaista Parveen & Respondent No. 5 Faisal
Siddiqui  are filing this reply to the captioned Original

Application.

Respondent No.4 Shaista Parveen & Respondent No. 5 Faisal

Siddiqui may not become party anyhow in this whole matter.

At the outset it is submitted that the contents of the Original

Application are false and denied save and except what is

specifically admitted to herein.

It is submitted that this Original Applicationis misconceived
and raises false allegations and is vitiated by concealment of
material facts, and hence ought to be summarily dismissed by
this Hon'’ble Tribunal with exemplary costs as the Applicant

has not come to court with clean hands.
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PRELIMINARY SUBMISSIONS -

Before adverting to Para wise reply, the Respondent No.4 & 5 begs to
place the following preliminary submissions for consideration of this
Hon’ble Tribunal, which will show that the application filed by the
Applicant is without merit. Respondent No. 4 & 5 not having any

direct or indirect relation with the whole matter.

1. That currently the Respondents no. 4 and 5 not have any
agriculture land at Gata No. 1185 Village Pargana, Tehseel
Chandpur, District Bijnor, Uttar Pradesh because Respondent
No. 4 and 5 executed sale deed in favour of Abdul Majeed s/o
Barkat Ali &Zubair Ahmad s/o Abdul Majeed & Junaid Majeed
s/o Abdul Majeed Resident Mohalla Chimman
Town/City/ Téhseel Chandpur District Bijnoron 14t June 2023.

Copy of 3Sale Deeds & Khasra Khatauniis enclosed as annexure
R2.

2. That respondent no. 4 and 5 have not set up any brick kiln at
the khasra no. 1185 and not start any operation in a particular

land because respondent no. 4 and 5 cease there all interest in
khasra no. 1185 by sale deed. The allegation made by applicant
on respondent no. 4 and 5 are totally irrelevant and
inappropriate.

The said brick kiln is not set up by the respondent no. 4 and 5
and they are not owner of khasra no. 1185 at that time and
have not any association or any partnership with respondent

no. 6.
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3

. That as per the point mention above the respondent 4 and 5
sold out there agricultural land to Abdul Majeed s/o Barkat Ali
& Zubair Ahmad s/o Abdul Majeed & Junaid Majeed s/o Abdul
Majeed Resident Mohalla Chimman Town/City/Tehseel
Chandpur District Bijnor then any question may not arise
about brick kiln is legal or illegal or respondent no. 4 and 5
have any relation with that particular land or business at

present.

. That any prior permission or consent is not applicable on

person who is not a part of a particular land or brick kiln.

. That respondent no. 4 and 5 is not responsible or not
havingany duty towards sold immovable property that a current
owner of that particular property is abutting or not to any other

person or property.

. That point number 6 is missing in original application.
. That point number 7 is missing in original application.
. That point number 8 is missing in original application.

. That point number 9 is missing in original application.

10.

11.

12.

18.

14.

15.

That point number 10 is missing in original application.
That point number 11 is missing in original application.
That point number 12 is missing in original application.
That point number 13 is missing in original application.
That point number 14 is missing in original application.

That point number 15 is missing in original application.
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16. That if applicant has given complaint to Hon’ble chief
Minister on 22.11.2023 against respondent no. 4 and 5 then it
clearly shows that applicant have malice with respondent 4 and
S because applicant make party to a respondent no. 4 and 5
without any reason and cause as applicant know that
respondent no. 4 and 5 sold out there property to Abdul Majeed
s/o Barkat Ali &Zubair Ahmad s/o Abdul Majeed & Junaid
Majeed s/o Abdul Majeed Resident Mohalla Chimman
Town /City/Tehseel Chandpur District Bijnor.

17. That respondent no. 4 and 5 don’t have any information
about any consequences regarding complaint or any action
taken by SDM Chandpur or UPPCB because after sale deed
made by respondent no. 4 and S in favour of Abdul Majeed s/o
Barkat Ali & Zubair Ahmad s/o Abdul Majeed & Junaid Majeed

s/o  Abdul  Majeed  Resident  Mohalla ~ Chimman

Town /City/Tehseel Chandpur District Bijnor, respondent no. 4

and 5 not reach that particular land and have not responsible

and careful about khasra no. 1185 after 14 june 2023.

18. Not Applicable.

19. That allegation in point number 19  which consider
annexure A/7 clearly shown that only respondent no. 6 is

involve in any matter, respondent no. 4 and S is not respond to

any authority earlier regarding brick kiln.

20. That any order passed by District Administration
restraining or continuing as the case may be did not received by
Respondent no. 4 and 5. Because respondent no. 4 and 5 have

not any ownership or any interest or possession in that said
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brick kiln and that particular land under consideration.

20. That applicant has right to made complaint for any damage if

21,

22,

23.

24.

25.

26.

27,

28.

29,

occurs only against owner of property/brick kiln at that time,
not against any previous owners who sell there property and
not having any interest /possession in property or brick kiln

under consideration.

That respondent no. 4 and 5 have no any concern with the

brick kiln is ready for operation or not.

That the allegation for any declaration and threat to applicant
on respondent no. 4 and 5 is completely wrong and malicious
because respondent no. 4 and 5 not having any relation with

brick kiln under consideration.

That respondent no. 4 and 5 have not cut any single tree or
standing crops located in or nearby Gata No. 1185 Village
Pargana, Tehseel Chandpur, District Bijnor, Uttar Pradesh.

That point no. 25 is not applicable on respondent no. 4 and 5.
That point no. 26 is not applicable on respondent no. 4 and 5.

That after sale of property and cease all rights in the said
property respondent number 4 and 5 not having any

accountability regarding the said property.

That any danger or any damage regarding brick kiln under

consideration is not accountable by respondent number 4 and

5.

That point no. 29 is not applicable on respondent no. 4 and 5.

That respondent no. 4 and 5 have no any objection regarding
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immediate restraining or continuing that particular brick kiln.

30. That any action may not arise against respondent no. 4 and 5
because they have no any connection with the particular land &
brick kiln under consideration, they may not become a party in

the said matter.
Prayer

1. In light of the aforesaid submissions, it is humbly prayed from
this Hon’ble Tribunal that Please consider point wise
clarification mentioned above and please drop the above

mentioned proceedings against respondent number 4 and 5.

2. It is humbly prayed from this Hon’ble Tribunal that please pass
any order against original applicant to compensate respondent
no. 4 & 5 for all mental, economical and physical damages due
to malicious prosecution made by applicant who engaged
respondent no. 4 & 5 in this matter without any valid reason
and without any relation with the allegation made by the
applicantand please pass an order in favour of respondent no. 4

d 5 deemed fit in a Law/Hon’bleTribunal.
e e / (oS S FA u
New Delhi " Respondent No. 4 & 5

Dated 24.12.2024
Throug ‘4’@&

Ayyub Ahmad & MR. MOHD FARMAN ALLI
Advocates

Ch. No. 457, Lawyers Block,

Saket Court Complex,

New Delhi-110017
Mob. No. 981 1661342, 9212661342

Email: ayyubahmad gmail.com
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T
BEFORETHENATIONALGREENTRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINALAPPLICATIONNO.1170/2024
(I.LA. No. 447/2024)

IN THE MATTER OF;

Anis Ahmad ...APPLICANTS
VERSUS

State of Uttar Pradesh &Ors ...RESPONDENTS
AFFIDAVIT

I, Shah Faisal Siddiqui S/o Sh.Shameem Ahmad., aged about 27
years, R/o Mohalla Kazisaray, Near old Basta Chungi, Chandpur
Utter Pradesh-246725 Presently at New Delhi, do thereby solemnly
affirm and declare as under:-

1. That I am the Respondent No.5 in the above said petition and am
e 447611 conversant with the facts and circumstances of the present

/ as such am also fully competent to swear and affirm the
fe 5 zent affidavit.
?’.E’ “/’* 4

N ”7"7!88\

)

the accompanying reply has been drafted by my counsel
,j,, r my instructions and the contents of the same may please be
a‘ea’ as a p{@)ﬁ@nd parcel of this affidavit as the same are not
eing repra&u&zed herein for the sake of brevity.
Fqﬁ_qﬂ

W DEPONENT
RIFiCATION

AL
Venﬁgd at New Delhi on thls [{Day of ecembex 2024 that the
cisments of above affidavit are true and correct to the best of my

lefowledge and nothing mater 7/)al has brrn concealed therefrom.

kl\m%%: %USJ

CErRTIe )

‘«,d-;fal
Foos apNetin!
Deoeth QN eeeees

that the ¢
have be:
true anag Cu.

~ DEPONENT

2 4 0E¢ 20
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BEFORETHENATIONALGREENTRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATIONNO.1170/2024
(LA. No. 447/2024)

IN THE MATTER OF:;

Anis Ahmad ...APPLICANTS
VERSUS

State of Uttar Pradesh &Ors ...RESPONDENTS
AFFIDAVIT

I, Shaista Parveen W/o Sh.Shameem Ahmad., aged about 48 years,
R/o Mohalla Kazisaray, Near old Basta Chungi, Chandpur Utter
Pradesh-246725 Presently at New Delhi, do thereby solemnly affirm

and declare as under:-

mat I am the Respondent No.4 in the above said petition and am

el conversant with the facts and circumstances of the present
\

P oy

A
L 5 \as such am also fully competent to swear and affirm the

@NZ, nt affidavit.

>

. %ke,gqu 54/ the accompanying reply has been drafted by my counsel
\mefer my {pStructlons and the contents of the same may please be
Y read as. a,p’art and parcel of this affidavit as the same are not

be:ng repfoduced herein for the sake of brevity. Q\TQ 23 ucﬂ T

A DEPONENT

e VERIFICATION

\ "Verified at New Delhi ony thist DA 4of December 2024 that the

*  contents of above affidavit are true and correct to the best of my

knowledge and nothing material has been concealed th efrom.

CERTIFIF

P / T rHQl 2 ;r%(] wsrc! LK@J
YNA, JCAN D DEPONENT

fﬁ I ﬁ%m rwisH

o

Shiri / ¢

Dcathi on .}

that th

rave t ec

rueand< S (- . ', ,'-’" Ve
3 o

L o 9 4 0EC 7074
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IN THE COURT OF Be-ﬁmc the Natinnol (qreeen T ibynal p rmCmf/ Ronrh M

Suit / Appeal No. JURISDICTION OF 202

In re:-

fnie Drma Plaintiff(s) o _Petitioner(s)
; ' Appellant{s) Complainant(s)

VERSUS
hade Q[ Utor ,}\ Yo ckarh X Df_( Defendant(s) / Respondent(s) IAccused

The above named

e SR Ad\")t;a*“
EnriNo. D/1076/200"q§ h‘zﬁf?‘“ 0 . En. No. D/13669/22
gahker;’% 457, Lawyer's Chamber Ec(j’bk NO. 457 Saket Court Compiex
- ourt Cornplex, New Delhi-110017 . New Delhi - 110017

ob:- 8811661342, 9212661342 « Mab, 8171017337

Email:- ayyubahmad@gmail.com

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may ha tvhd Arhaomg

also in the appellate court including High Court subject to payment of fees separately for each court by me / us. F & nl
To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, NG
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.
To file and take back documents, to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case.
To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and things
which may be necessary to be done for the progress and in the course of the prosecution on the said case.
To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority
hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.
And /We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and purpose.
And /'We undertake that /We or my/our duly authorised agent would appear in court on all hearings and will in for
m the Advocate for appearance when the case is called.
And VWe undersigned do h y agree not to hold the advocate or his substitute responsible for the msun of the sald case.
The adjour nt costs wh er ordered by the court shall be of the Advocate which he shall receive and retain for himselif.
And 'We undersigned do hereby agree that In the event of the whole or part of the fee agreed by me/us to be paid to the
advocate remaining unpaid he shall be entited to withdraw from the prosecution of the said case until the same is paid up.
The fee settie is only for the above case and above Court. U We hereby agree that once the fee Is paid, | / We will not be entitied
for the refund of the same in any case whatsoever and if the case prolongs for more than 3 yun tM original fes shall be paid a in by me/ us.

IN WITNESS WSWF ¥ @ do hereun
by me / us on this ... .day of ....... C«

L802Y9Y

e cnamaas

d Advocate
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